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for the rural areas, it has been re-
peatedly recommended that the Gov-
ernment should sponsor a large rural
works programme costing Rs. 11,000
crores which should create jobg for
meeting minimum public consump-
tion needs of 24 million families or
about 130 million people during the
Fifth Plan which should imply the
construction of roads, construction ot
hospitals, schools and housing also
and furthermore, utmost import-
ance be given to providing drinking
water in rural areas.

A great deal has been talked about
the crash programme and 1 do not
have time to dwell on it now. 1 would
like to say that there is no govern-
ment in the world which has ever
provided jobs to all. Whatever you
may do, you may extend the public
sector, you may nationalise all the
industries, but, even then this Gov-
ernment cannot provide jobs to all.
Therefore, the solution lies in pro-
ducing a scheme of self-employment
and that is the only solution. At the
moment, I know a large number of
unemployed go on looking to the
Government for providing them jobs.
This sort of attitude on their part is
not very helpful....

MR. DEPUTY-SPEAKER: We are
approaching 5.30. We shall have to
take up another item.

SHRI VIRENDRA AGARWAL: 1
know there are certain difficulties
and, the Government knows it, which
do not encourage our youth to engage
in self-employment. So, 1 suggest
that the Government should direct
all its energies to such avenues so0
that the Indian youth can engage
themselves in such projects which
can provide self-employment.

There is a widespread unrest going
on. At the moment, there is an im-
pression in this country that ihere is
only one employment exchange and
that is the biggest one and that is
the Prime Minister of India. The
Prime Minister of India to-day is not
interested in providing jobs to the
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people or unemployed either in the.
rural or in the urban areas. She is
interested in providing jobs to the
defeated politicians, That is the trend.
that is the outlook of our GGovernment
while they have got no policy or
scheme for prmridmg jobs either to
the rural or the urban unemployed.

With these words, I would request
the Government to have an integrated
scheme so that we can really develop
something specitic and concrete in
every district where the rural un-

employed can get gainful employ-
ment,

SHRI R. D. BHANDARE (Bombay
Central): The problem of uncmploy -
ment is a problem which has created
not only head-ache to the Govern-
ment but the Government has to pass
through and the country has to pass
through critical times. The intensive
ness and the extensiveness of this
problem can be understiood properly
if we see as to what extent this prob-
lem is assuming disproportionate
dimensions, If I am to quote some
figures, in 1950 we had on the live
registers of the employment ex-
changes 3,30,743 job-seekers. Then,
from year to year the figure has in-
creased. Now, I am coming to the
figure of 1966. The Committee on Un-
employment has given its interim re-
port on short-term measures for
employment and that committee has
given certain figures from 1966. But,
so far as the register of the employ-
ment exchanges is concerned....

MR, DEPUTY-SPEAKER: Mr.
Bhandare, you can continue on the
next occasion.

I Y
17.30 hrs.

HALF-AN-HOUR DISCUSSICN

NATIONALISATION OF SUGAR INDUSTRY

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, in your absence
there was a suggestion that, in order
to give more time to the discussion of
this resolution, if you agree, your
half-an-hour discussion may be shift-
ed to some other day.

-
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SHRI JYOTIRMOY BOSU (Dia-
mond' Harbour): On. Motiday, Sit?

MR. DBPUTY-SPEAKER 1t you
.agree, they would fix. .

SHRI S, M. BANERJ'EE (Kanpur) :
Why?

MR. DEPUTY-SPEAKER: Some-
body has suggested. So, I am putting
it to you. If you do not agree, that is

all right.

SHRI S. M. BANERJEE: Let us
finish this to-day, S.lr

SHRI JYOTIRMOY BOSU: I would
like this to be taken up to-day.

MR. DEPUTY-SPEAKER: All
right, we will now take up the Half-
an-hour discussion.

SHRI JYOTIRMOY BOSU: The
_sugar industq ‘affairs and sugar pro-
duction are the’ lubje::ts which have
hecume one of the worst rackqts in
.recent htstory in our country. The
remedy that was suggested by the
Prime Minister was this. She smﬂ
go without ' sugar, don’t consume
sugar, consume léss sugar, etc, Slr
the other day when you were in the
Chair 1 raised this point .about the
.cloure of textile mills. If there are
shor:a(es of dhoh,es and sarees, lmw
can people get on? 1Is it the remedr
to the problem? I wish to quote from
‘the Decdan He'rald which says

. “The _sl_.l(m_tj- mills have not worked
in the national interests and their
activities have in the last one year -
earned them, accordivg to a con-
servative computation, -over Rs. 200
crores by what is enphqnmlcallv
called

this . is considered . expleitation: of
the pegple. in. digtress none

would doiibf, Bmt is shocking .
I_;hinac’tivi,ty ‘of _the.  Government.:.

_have " been mpented apmls

‘themﬂiemdah‘:mumthq
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market sale of sugar. . That

o!'.l’uﬁh
. sugafcane }
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' cane growers on the other by de-
pressing recovery rates of the
cane, Mbm than a mere susplenun
exists " in pub"Iic mind that such
activities upenly conducted and
acqmescad in by the administration
‘could not have happened unless
there i offitial connivance. at
higher levels. . .. ' '

....In effect, all the metheds
adopted by the Government to dis-
tribute sugar to the peop.e at fair
prices have only helped the -ugar
magnates to reap high profits on
the 30 per cent share they are
entitled to sell in the open market
in days of scarcity.”

17.32 hrs.

[Surr R. D. BAANDARE in the Chair’

That is the mcture of the sugar indus-
try and the Government today. The
sugar industry is fleecing the ex-
chequer on the one hand and the
cane-grower and the consumer on
the other. Cané prices have remained
static,  The cane prices in 1967-63 re-
mained at Rs. 275; the recovery rate
was 9.4 per cent. In 1968-69 the figure
was Rs. 2:73 against the same re-
covery. In 1989-70 it is the same re.

covery and same price. In 1970-71
algo, it is the same recovery and the
same price. The recovery manipu-
lation is dene by.the suger industry
in collaboration with the execjse ins-
pectors. Excise inspectors are paid at
the rate of Hs. 2,000'a month and" th¢

recovery rates. are under-stated. It
is brought down. in order to deceive
people all .around. Recovery is de-
clining; - It was 10.4 per cent at = one
time, then it has come fo 9.4 per- cent.
Why is it that recovery i not de-
cljnins in gur snd khnnﬂsm' '

Ixugges}that a telu; of. M.Pl-
should go and & the work of physical
verfication and ' check ‘to find out the
actual rmveryot m‘r- n'mn> su'(ul;‘-'

Thﬂ ;tatiﬁiﬁl of ‘the. w Bnnk
.Tevaals hwr thu qut
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I will quote from the Report on Cur-
rency and Finance of the Reserve
Bank of India. It says:

“The fall in sugarcane produc-
tion is attributed mainly to un-
favourable weather conditions and
partly to diversion of area under
sugarcane to alternative crops in
view of the rising cost of sugarcane
production.”,

Then, what is the position in re-
gard to the canegrowers' arrears?
Here is a news item from *he Times
of India which gays:

“Arrears of payment to cane-
growers by sugar mills in the coun~
try total over Rs. 40 crores, For UP
alone, the millowners have been in
default to the extent of Rs. 16
crores.”

Increase in sugarcane price and mak-
ing it unremunerative for the culti-
vators is the final outcome cf the
whole thing.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): To which
vear is he refering?

SHRI JYOTIRMOY BOSU: The

date of this clipping is 25th July,
1971,
PROF. SHER SINGH: 1t is old.

SHRI JYOTIRMOY BOSU: Since
then, the position has worsened. They
are fleecing the people’s exchequer.
The sugar industry has grown at
the cost of the State exchequer. Let
me givé you some figures to show the
export subsidy that they have got.
In 1961, it was Rs. 5.50 crores, in
1962 it was Ra. 14.20 crores, in 1063
it was Rs, 3.42 crores, in 1964, it was
Rs. 210 crores, in 1965 it was
Rs. 17.50 crores, in 1968, it was Rs. 20
crores and in 1067, it was Rs 746
crores, making a total of Rs. T0.18
crores by 1967, This is the report that
T have got, and the source is the reply
given on the floor of the House,
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As regards borrowings in 1965-66.
the borrowing was Rs. 62.64 crores
and in five years’ time, that is, bv
1870-71, it has jumped to Rs. 152.61
crores. From the nationalised banks
alone, Rs, 47.48 crores was the debt
m 1965-66 when it was in the private
sector, but today in 1870-71. the
Istest figure for which I have got In
my hand, it is Rs. 128.12 crores.

The balance of the money was
taken from term financing institu-
tions. There are other imeresting
figures to show that the total asscts
roe from Rs, 160.14 crores to
Ks. 29044 crores in 1870-71 in fve
years' time, Net fixed assels rose by
about 50 per cent. Net sales and re-
bate and discount rose by about 30
per cent in five years’ time. The tota.
income rosc from Rs. 104,74 crores :n
1965-868 to about Rs. 15412 crores.
Managing directors’ and nanagers’
remuneration was Rs. 30 lakhs, and
that has increased considerabty.
Selling commission itsel? has gone up
from Rs. 75 lakhs to Rs. 99 lakhs
and so on. They are making hay
while the sun is shining

Actually, the shortage as made out
by the industry is untrue, and the
consumption has been magnified.
Here is a clipping from the Nationai
Herald of January, 1972, It says:

“There is no shortage of sugar as
the industry is trying to make ouf,
although the season’s output is ex-
pected to be 34 lakhs tonnes against
Rs, 37.50 lakhse tonnes last season.
The total available supplies will
be 4850 lakhs tonnes including
last season’s carry-over, and this
quantity is sufficient to meet the
requirements of the country during
the current season. The latest price
hike is not the resull of just market
forces but of manoeuvring the in-
dustry. The Government, there-
fore, should act immediately to
check the industry. 'The monetary
measures which the Government
have tsken have not yielded the
desired reésults during the last five
months, Thé minirhum margin on
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[Shr1 Jyotirmoy Bosul

bank advances against sugar has
been changed thrice to reach as
high a level as 65 per cent.”,

I shall now show how powerful these
magnates are and how the whole
thing is concentrated 1 shall give
some figures to show the investment
of some big business-houses, In the
case of Birlas, it is Rs, 1606 lakhs, in
the case of Dalmias, 1t 13 Rs. 367
lakhs, in the case of J & K, it is
Rs. 209 lakhs, in the case of Kanodias,
1t 1s Rs 288 lakhs, in the case of
Parrys, it is Rs. 755 lakhs, in the case
of Ruias, it is Rs 446 lakhs, and in
the case of Burajmal Nagarmal, it 1«
Rs. 342 lakhs and in the case of V.
Ramakrishnan, it ig Rs 484 lakhs
These are to be found in the Monopoly
Inquiry Commssion’s report.

The licensed capacity of the sugar
industry is 53 million tonnes, but
the installed capacity is 3.9 milljon
tonnes. So, they are not deliberately
producing the quantity which they
ought to have produced, This is in the
hands of monopolists, as I have ex-
plained just now.

A Congress MP, Shri Suryanara-
yana, once gaid in the Congress Par-
liamentary Party meeting that in
Andhra Pradesh, the value of as-
sets of sugar companies iz Ra. 1448
crores while profits in white money—
forget about the black—is about
Rs, 10.75 crores. Dr. Rangnekar has
in a very recent article said:

“A large number of lcensees of
sugar mills have not taken any steps
to instal the capacity sanctioned to
them. Ageinst a capacity of 587
million tonnes licensed, so far, the
installed capacity was only 8.9
million tomnes in 1971-72. There
is thus a gap of 1.4 million tonnes
which if not covered in the next
two years might lead to a serious
shortage of sugar in the country”.
Thenhu'nvu Commission which

was supposed to have submitted its
report before this session hsx not
done so. We are told an interim
repért has heen sybmitted. We want
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Shrn  Bher Smgh to tell us here and
now why the interim report has not
been lmid on the Table and circulated
t0 members,

We have been reading about the
UP Chief Minister's statements
about nationalising the sugar indus-
try 1 UP, We want {0 know what
has happened to that. Or are these
Just vote-catching gimmucks?

I will conclude by saymng why the
industry should be nationalised.
Sugar 1s an essential and sensitive
commodity Secondly, during the
last two decudes the mll owners
have taken no steps to modernise or
enlarge their activities Money pro-
vided by the exchequer and other
finaneing  institutions have  beer
swallowed for wrong purposes
During the last 20 years, the mili-
owners clamoured for subsidy from
Government and at the same time
fleeced the consumers and the cane
growers. The sugar millowners have
not done eny research to improve
the quality of cane; nor have they
paid the arrears to the growers. Gov-
ernment have already through advan-
ces given nearly Rs, 200 crores and
have thus become a sharcholder.
That being so, there is no reason why
the industry should not be nation-
alised,

As regardg the question of pay-
ment of compensation, it should not
deter Government from taking a
decision. Parliament has assumed
powers in this regard and it can #fix
the rate of compensation. There
should be no difficulty about it

What pains me most is that all
these misdeeds of the gugar industry
have been possible because of the
lavish and liberal political donations
a particular Minister in this Govern-
ment**

I am told the total exceeds. ms.u
crores. That iz why. .,

MR. CHAIRMAN: mumw b
vuuauﬂmm.

s*Expunged as ordered by the Chair.
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SHRI JYOTIRMOY BOSU:
want me to name him?

MR. CHAIRMAN: No, do not men-
tion name. .

SHRI JYOTIRMOY BOSU- 1 say
** Rs, B.64 crores were collected.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): On a point of
order.

Do you

SHRI JYOTIRMOY BOSU: This
is why the sugar millowners have
been allowed to plunder the ex-
chequer, a fleece the cane growers
and the consumers. There is an
editorial in the Deccan Herald which
says that the fleecing by the sugar
tycoons had been possible because of
the Congress bemng hand-in-glove
with them. They have collected
money from these tycoons at the
cost of the consumers and the cane
growers.

MR. CHAIRMAN: The name he
mentioned will be deleted.

SHRI JYOTIRMOY BOSU- What
about the others?

MR. CHAIRMAN: Both,

SHRI PILOO MODY (Godhra):
You are the only one that mentioned
the name. Therefore, you will have
to expunge your own remarks be-
cause Mr. Jyotirmoy Bosu did not
name him.

MR. CHAIRMAN: Do not accuse
the Chair.

SHR] JYOTIRMOY BOSU: What
is expunged?

MR. CHAIRMAN: The name is
expunged,

SHRI JYOTIRMOY BOSU:; **
MR, CHAIRMAN:® Yes,
SHRI JYOTIRMQY BOSU:

are a legelly educated person, Sir.
Hawal_nmthuunﬁrahrﬂu?
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MR. CHAIRMAN: You shouia
have given notice.

SHRI JYOTIRMOY BOSU: I have
not mentioned names; [ have said%¥
I did not mention the name.

MR. CHAIRMAN: Whatever you
have mentioned later on must be de-
leted.

SHRI JYOTIRMOY BOSU: You are
exceeding your jurisdiction, You
cannot do that,

SHRI PILOO MODY: This is
going to lead to a very serious situ-
ation ¥ 1n this Parhament. I have
very strong views on this subject
and therefore I plead with you to let
me say something. He has nol men-
tioned the name. If he has mentioned
the name you may delete the name.
You may not delete any allegation ne
might have made against the Gov-
ernment. We are here to make those
allegations.

MR. CHAIRMAN: Names may be
deleted,

SHRI S M BANERJEE: Names
have been mentioned in this House
and it 1s open to the Minister to con-
tradict it. Why should not names be
mentioned here?

MR. CHAIRMAN: As your name
is here, you ask your question.

SHRI S. M. BANERJEE: Suppose
I mention some names. What will
happen? N

MR, CHAIRMAN: They will be

deleted.
SHRI 8. M. BANERJEE: I bhave
great regard for * * Charges were

made against him; he can contradict
them. He is a Minister of the Govern-
ment; his name can be mentioned and
he can contradict it....

SHRI P. M. MEHTA (Bbavnagar): *
MR. CHAIRMAN: Nothing will go

on record, since names have been
deleted.

NGOt rycorded
SBepunged 43 ordered by the Chair.,
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SHRI JYQTIRMOY BOSU: On a
pomf. of order, You.will preciate
that I am not 'mentioning name

of a person who cannot come to the
House. I am mentioning the name of
a person who should remain present
here throughout the proceedings,
throughout the day... (Interruptions)
I said that * * had. collected Rs. 8.04
crores from sugar mills....

MR. CHATRMAN: Tt cannol go om
record; I rule it out..,,

SHRI JYOTIRMOY BOSU: This s
parliamentary democracy, this is kill-
ing parliamentary democracy, *

SHRI P. M. MEHTA: *

MR. CHAIRMAN: Nothing will go
on record....(Interruptions) You
are making an allegation against a
Minister without writing to the
Minister, If you are to make such an
allegation, you have io give notice.

SHRI PILOO MODY: If somebody
wants to praise a Minister, does he
also give notice in advance?

MR. CHATRMAN: The rule is very
clear. Convention and usages are also
clear. If any allegation is to be made
against any Minister in any - discus-
sion, notice must be given to that
Minister to enable him to come here
and . explain his position. In the
absence of that procedure, that 3ro-
cedure not being followed, the names
menli.oned are dele_hd. -

SHRI S. M. BANERJEE: 1 rise on
a point of arder..

HR CHAIRMAN .. D npz :m-
lenge - the. ruling;.,..(Interruptions)
There. are other methods ni chal}enl-
ing the rulin; 3

m;mm 't"’i&ve
nothing, agaiost him. My point;;of
order I8 this... Based 0N’ DSWSRAPSE.
Teports some proceedings took - plage.

_ NOVEMBER 24, 1972 -
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in, the other House and I raised .it in
this House, Imqvedpuu qttention
notice stating that two Ministers of
the Central Government were in the
pay rolls of the Birlas. This was men-
tioned here. When somebody pro-
voked me, I mentioned two names,
A privilege motion was moved
against .me by Mr, Atal Bihari Vaj-
payee and ultimately one minister
made a statement that he was . in
Birla's employment but after becom-
ing minister, he has given wup the
job. I have all regard for * *

MR. CHAIRMAN: That does not
entitle you to make allegations with-
out giving notice, (Interruptions).

SHRI NIMBALKAR (Kothapur):
Last year after the 25th March, some
hon. members of this House who
were not ministers any more made
some radical statements and I had
criticised them for making radical
stalements when they were no longer
ministers, whereas when they were
ministers, they behaved sensibly. At
that time, the entire opposition, in-
cluding Mr. Banerjee, got up and
said “You should not criticise pecple
unless they are in the House.” Now
they are doing it.

SHRI' JYOTIRMOY BOSU: On a
point of order, under Rule 353 Blr It
Bays:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person..”

Howdoyouducrihe” Anyperson.
or an hon, member of this House? As
8 member of this House, * *  is . ex-
pected to Temain present _hare
throughout the day. If I said - some-
thing . which, ie thought was not.right,
hegetsaehmoetoxalupmdrepu-—
diate it. 'I{. e choasep not to ire-
main puunt ithnotwrupoml'

«* Not recorded.

ﬂwnmwwamﬁ
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and jurisdiction. That is-how parlia-
mentary democracy is being but-
chered. T will keep on saying here
and outside that * * collected Rs. 8.64
crores from the sugar industry. You
cannot shut me out.

MR. CHAIRMAN: Do not challenge
my ruling. :

SHRI JYOTIRMOY BOSU: %You
are going outside your authority,

MR. CHAIRMAN: If I am going

beyond ymy jurisdietion, follow the
procedure. So long as I am here, do
not challenge my ruling. If I am

not functioning within the framework
of the procedural rules, you can chal-
lenge ‘it.

SHRI JYOTIRMOY BOSU: That
is what I am doing,

MR. CHAIRMAN:. This is not _the
method.

SHRI JYOTIRMOY - BOSU: When
and how do I challenge it?

MR. CHAIRMAN: Read the rules.

SHRI JYOTIRMOY BOSU: I have
read it. I read it once a week. (Inter-
ruptions).

SHRI' S/ 'M: "BANERJEE! ' Let
them collect the money also within
the framework. :

are more
Kindly ask the.quéstion.

MR. CHAIRMAN: You
mischievous.

SHRI S. M. BANARJEE: I wish to
know from the hon. Minister whether
it is a fact that a tenfative decision
was taken by the Centre on the basis
of a Congress resolution, or various re-
solutions in Bombay and other places
where the AICC _met, demandmg the
nationalisation of the sugar industry.
The Government  of Uttar Pradesh,
headed by Shri Kamalapath; Tripathi,
who is also a Congressman’and who

(HAH Disc.)

has an eye on the Céntre, has also re-
commended that the sugar industry in
U.P. should be nationalised. That was
the view point expressed by the Bihar
Government also. Up to this tlme it
was mentioned by the hon. Minister
that a particular committee is sitting:
and until that committee submits its
report it would be difficult - for the
Centre to take a decision. I am told

that that committee has submitted
its report. In the meanwhile
the sugar prices have ‘gone up.
The sugar mill magnates are

behaving in a very shabby manner
and they are making profits even out.
of molasses and bagasse. Sugar in-
dustry is an industry where nothing
is wasted. I know this because I have
worked in the sugar industry for five
yvears. I want to know why the sugar
prices have been increased again,
Secondly, why has no decision been
taken yet to nationalise . the sugar
industry in the whole country? Is it
due to the fact that there is territle
pressure on the Central Government
by the sugar magnates not to ' nation-
alise this industry? May -I. know
when a final decision is likely to be-
taken on this issue, after this gov-
ernment has got a massive majority,
especially when even the Congress
members  have = recommended the
nationalisation of the sugar industry?”

o TR et (T2AT) [ awTfE
ﬁﬁ%wmﬁ%ﬁﬁ%ﬂ%
T=T TEA AT g1 T WA
ST F1 faarer agEa aR-a---foa
i wlm ¥ f aga A @ it
&— 7 AT & e A
ﬁm‘rﬁﬂé\‘aﬂwg’ma‘rﬁqlé‘&k
g@ra’ﬁvwmfmﬁﬁrﬁuﬁ
SE aﬁ‘é LU zwr&mg_fl R ¥
Ww@%nﬁﬁ:énmw-
gifn %ﬂ?& ﬁﬁﬁ;%ﬁ%ﬁaﬁmﬁ’“

**Expunged as ordeted by the Chair.
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[ oW wre]
% fa? ot wieafefe st 6, foo
# awt dafgy s AW Y, sw ol
#r o fawrfoi o off ?

(=) oT sBw 7 qoere & €W
foret & Trsdraeror & anR ¥ ot famrfolt
RN TE fawfw w@ & wmEw
w1 § W 99 WET Y @ w1
¥ gonEi @ y?

(v) *r 7z arw o= & fo aga
i WA met ® ow 9w T
W wrd ¥ Wy gy W @w § fw
i el & e W W v
foet &t afrem wOmRr & 7 oW d
Mgmwmaraad’?

(w) % 7 ara A9 § s avwe
vy foael wr osiawor w3 ¥ €@
forlr wwercr Y & i s i Y qoR-
ardy sgaear ¥ faame WOy o W
afeat §, o awm T N @ AR
faat ¥ e e & 7

18 hours,
(7) wavaved O w1 SR
e T AT w7 gerATEeTS weraa fear
{7 afeg, @ ag frw afcom ot G
ot e ot e wr 7 ww
TORTT AT FRA-AIEwY 9T Id dagrer
TE #Y R gy o foly ey
wrfewrcoafr g7 uf ol o wit ?
(%) war =g wrer o ot § s fiormmi
-t et ey wyewr o1 firwriy ¥ wrewr
o O 3 Fodfor v ot & 7 ot
o, S § Oy ¥ PR ORI war e

Wy
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wr # & ag wgw v e
framt e firer stree a3 o e
wT frr S awar fggear ¥ quv
goT § o fewmt #Y 9w awE oW
frwnd ® fowr & wowe ¥ ¥
W 930 § a1 IIW &7 farere et
t?

o weht ATCTTE qte (sREtT) :
awrafr o, aufy S Aifs & o &
TTHTT A ATT T I8 AT HT Hgome
#T &, ¥ 40 wfawE &7 @Y AW, wY
30 SfEawer #Y w7 §7, W qrEw
W A W FEW | @ & IR
afx feedt Y wa & samar wifw g€ & e
ag & JOMIEAT WX AT TATEE o
ITRIRT Y aEEr o et § o)
AT Serew 1 Sfww g @ fe
g & 1 Tafy SYwTC AT W T
fie gv frady & wfawa & wrET 9
TH ¥ [eW 79 v § ¥few 7 Fear
* fog e T & s qE A
T o wwar | §f Al oft ¥ agh 9%
14 7T § 0N yw= fear Sew
whrTT fiwar & fie wreaw 3 THT STewY
wY o sy fiar @ & a7 fear oy e
& 3ok wrrogt dw ¥ firfwver switF
o wor § ohw Wi §
o g fowr oo § e e ¥
qrer e ey wiwr ¥ 1 e W
stw X.qw e fer awver § o fingre

Aoy s ami & wr

wrg § | wie fopdt woee § -
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T FTF & far a9 § A gAT W #
™ F1 &y wfew W afr e 7
TEq FF AT AT NN F qF W WX
fag & qmu wfwr—saer e SO0
¥ sy frag sadn f& A
¥ gz o A @ fs A w5 g
T A &, o o wfq feer qew
TR A Ik AR AT AT &
T A AT TAET AT wCO B 7
g ol A7 gafery i & wmeee a@
20 dar wfy foet T @@ @ R,
o 7 oY 2T q7TT AT AST £ | a7
AR G WIX 99 I 97 58 ¢ %
R & @ & wor wft e & sfuw
AEY AT ST W A IH AE § TR
T S 7 s Ay are fafae
Tt A A & qew A A v AT
FEEET B A FHG & AN AT F
Ia w=w &1 fHaw & fo ¥ Avwr
T FA qAT R 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): Mor. Chair-
man, Sir, Shr Jyotirmoy Bosu has
raised several points. The first point
is about profits made by the sugar
mills, I agree with him—I do not
know the figure exactly, whether it
is Rs. 200 crores or less—that there
have heen profits.

SHRI JYOTIRMOY BOSU: Wind-
fall money.

PROF. SHER SINGH: Some mills
have made profits. As was stated by
the Minister of Food and Agricul-
ture the other day in this House, we
are going into this question, how to
mop up the extra profits earned by
some mills; we are thinking whether
we can impose some special tax to
2547 LS—12

(HAH Disc.)

take that money, if it is not paid to
the cane-growers.

About the rise in the cost of pro-
duction of sugar, as he has said—he
quoted from the Reserve Bank re-
port—there is rise in the cost of pro-
duction of sugar....

SHRI JYOTIRMOY BOSU: Sugar-
cane,

PROF. SHER SINGH: Sugarcane
and sugar also, If the price ot sugar-
cane 1ncreases,. (Interruption) the
cost of production of sugar goes up.

We announced here the new policy
on 29th Augusi; the hon, Member
must remember that we increased
the statutory mimmum price of
sugarcane from 7.37 to 8; previously
it was linked to 94 per cent recovery;
now 1L will be hnked to 85 per cent
recovery, there 1> a dilference of 20
per cent,

About the recovery rale, we are
now thinking of ways and means
how, m addition to the machinery
thal we have got now, the exeise ins-
pectors, to know how much produc-
uon  has beer done and what is the
recovery, we can have some other
machinery also which wouid be
more cffective, so that we can know
every time what is the real recovery.

About the arrears in respect of
sugarcane, I may inform the hon.
Member—he was quoting the old
figure of July 19871—of the latest
figures as on the 30th September
1972; the total cane _ price was
Rs. 280.98,00,000 and the price actually
paid ‘was Rs. 277,22,00,000; therefore,
the arrears are only Rs. 3,75,00.000; it
is about 12 per cent...

SHRI JYOTIRMOY BOSU: I do
not believe it.

PROF. SHER SINGH: These are
the correct figures. We have verified.
In 19871 the arrears amounted to
Rs, 49 crores. Mr. Jyotirmoy Bosu
said that in 1971 the arrears were
Rs. 40 crores. The arrears wers even
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Rs. 49 crores, but then they were
brought down. We took some
measures. ] have informed the House
more than once that the Reserv2 Bank
now, while giving loans to the mill-
owners, have opened a separate
account for the price of sugarcane to
be paid and that is adhered tc, and
as a result of that, the total orrears
have come down considerabl; and
now it is only 1.2 per cent,

SHRI JYOTIRMOY BOSU:
in letter and never in spirit.
ruption)

Only
(Inter-

PROF., SHER SINGH: He quoted
from National Herald., He said that
the estimated production of suger n
1871-72 was 34 lakh tonnes and that
the total, adding to that the carry-
over of the last year, was 48 lakh
tonnes. It is not so. The tolal pro-
duction was only 31.12 lakh tonmnes
and so, the total availability of sugar
was about 45 lakh tonnes.

SHRI JYOTIRMOY BOSU: The
Natwnal Herald 1s your Party paper.

PROF. SHER SINGH: The con-
sumption was a little more than 3%
lakhs tonnes. So, there was carry-
over of about 5.8 lakhs tonnes on the
30th September -when the present
sugar year began.

The hon. Member made . remark
about the licensed and installed capa-
city. The licensed capacity is 5.3
million tonnes and the installed
capacify is 3.9 million tonnes. .

SHRI JYOTIRMOY BOSU: Why
is it so?

PROF. SHER SINGH: All the new
licences which are issued are in the
co-operative sector....

SHRI JYOTIRMOY BOSU: I am
enly wanling to know if there is a

parallel of such a thing in any other
industry.
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Sugar Industry
(HAH Disc.)

MR. CHAIRMAN: You have ex-
ceeded your right to ask questions.

SHRI JYOTIRMOY BOSU: Under
what Rule? R

Ly

PROF. SHER SINGH: 1 am giving
reasons. All these new licences have
been given in the co-operative sector,
to the co-operative societies. Now,
sometimes, 1t is difficult for them to
collect all the money that is needed
from the share-holders. Then, there
was some difficulty due to shortage
of steel. We are now not importing
any machinery, We are manutactur-
ing all the machinery in the country
and because of shortage of steel
now. ...

SHRI JYOTIRMOY BOSU' Wo
want a specific reply to the arguments
that are placed. Why should not the
industry be nationalised?

PROF SHER SINGH: The Reserve
Hank 1s making more money aveilable
so that the co-opcrative societies can
put up these factories, And the
machinery manufacturers also have
been asked to manufacture at least
12 machineries a year. Now they
are doing four or five. We hawe
taken it up with the Steel Ministry to
make more steel available,

SHRI JYOTIRMOY BOSU: What
about nationalisation?

PROF. SHER SINGH: As per the
1nterim report of the Bhargava Com-
mission that was received, I have
categorically stated in reply to a ques-
tion.... (Interruptions) There is no
question of evasive or partial reply.
I have stated that they have not given
the report about nationalisation,

SHRI JYOTIRMOY BOSU: Why
not circulate the interim report?

SHRI 8. M. BANERJEE: The UP
Government has said that it should
be nationalised, The Bihar Govern-
ment has gaid that it should be
nationalised.. .. (Interruptions)
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PROF. SHER SINGH: I am saying
that they have not given their report
about nationalisation of sugar indus-
wry.

SHRI NARSINGH NARAIN PAN-
DEY; But about profit-sharing they
have given the report.

PROF. SHER SINGH: Yes, about
profit-sharing, about stability, about
sugar cane prices they have given
We are examining all these things.
As I said, as soon as we have exa-
mined it, we will place the report on
the Table of the House.

About nationalisation by ihe States,
legal view was given by the Atlorney-
General and the Solicitor Genersl
that the States are competent to
nationalise it.

SHRI S. M. BANERJEE: I rise on
a point of order. It is the Stalc Gov-
ernment of UP that has said that if it
is the question of compensation, the
UP Government is not in a position
to pay thc compensation. He 15 try-
ing 1{o shove; tihe responsibility on
the State Government, Will they
allow the Stute Government 101
nationalise the sugar industry with-
out compensation?

SHRI NARSINGH NARAIN PAN-
DEY: This is the report of tho
Attorney-General. This is the report
of the Advocate-General, Thit ¢
the report of the Law Secretary. I
wanted to know categorically {rom
the Minister as to what he is doing
about nationalisation. This 13 the
report submitted by the Government
of India. Why is he not doing?

=t aeaTe w93 (afearar) cae @
woerd i g ff e ¥ R &
fadr 100 w0 v 7T ¥

MR. CHAIRMAN: Kindly take your
seat. This is not the way you can
raise questions.

#%Expunged as ordered by the Chair.
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SHRI S. M. BANERJEE: The UP
Government's explanation is clear.
This Government is colluding with
the mill-owners. So, they are not
willing to nationalise the sugar indus-
try. What is the use of hearing all
this? We walk out. We are not going
to hear what they are going to say.
We know their reply. They are hand-
in-glove with the rmull-owners. Shame
on you.

Shri 8. M., Banerjee, Shri Ram-
avatar Shastri and Shri C. K. Chan-
drappan then left the Housc,

SHRI JYOTIRMOY BOSU. Are
you going to nationalise or not?
PROF SHER SINGH: By 28th

February 1973 we will get the report
of the Commussion. After thar, this
question will be decided. It 15 only 3
months from now on, The Commis-
swon 15 also mecting the hon. Members
of hoth the Houses, of all the parties,
and they will take evidencs on  this
putnt about nationalisation. They are
domng this.

SHRI JYOTIRMOY BOSU: I gave
you certain points, Most of the
finances of the sugar industry has
come from the public financial insti-
futions and nationalised Dbanks; in
actual fact, Government has contri-
buted most of the money for the
sugar industry, Why arce you evad-
g this? There is this amount of
Rs 8.64 crores which is what is play-
ing havoe. (Interruptions) I cannot
hear ihese cock-and-bull ¥% They are
all hogus stories,

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, that word is unparliamentary.
It will be expunged,

SHRI JYOTIRMOY BOSU: We
walk out in protest against this Gov-
ernment’s attitude of complete sur-
render to the monopolists and the
sugar magnates from whom they
have taken heavy donations; on be-
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half of the party ** has taken an
amount of Rs 864 crores of the
poor country’s money A kilo of
sugar which costs one rupee 18 being
sold to the consumer at Rs 4 Shame
on you It 1s a consumer item You
are plundering You are joining
hands with monopolists You talk
about socialism Shame on you I
hate all these*#* (Interruptions)

THE MINISTER OF PAR'IA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORI (SHRI
RAJ BAHADUR) Kindly order its
eapunction

MR CHAIRMAN
punged

This will be cx-

Shrt Jyotirmoy Bosu then left the
House

st gw W qi (&)

gumfy wgww, wEAW wEE e
STOT AT HRT AT @R | AW A
& frdzr s wmar g R o WA
T g¥ | qF fvesm gt @ g
fastt @ f =0t wiferdar @ T farer-
M F T A R ey ™ 9
WP ST AEI A A A g A faar
YR €@ qvg & AT 9 7T Sy
" # Hifow wT @

WMo WA V¥ AIER K
WY geaedy Nfy faegw guwsr @
g1 ¥ o s @Y W
gerERT AT oY S e ot et v
s W o ®E 1 IR W
wfew awt o¢ wwe frwr v &
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TORTC WA AT w3 w ¥ wa-
T T Y | G HTCTH AHI A qAE
¥ e R @ i ® =i
M IATERNGA Y AW A

L 4]
Dr Larminarain Pandeya then left
the House
ot frwr Ra@ (mar)

MR CHAIRMAN This will not go
on record

Shrr Ishwar Chaudhry then lcft the
Houge

o six fag ©F I At w0 %

o FEHATITA TR A fAT 1 IEW
F77 fir dfr oY o 5 solwaT Y
& A€ gu, e w1 AT A2 g
A MAfT g svg @7 am
T oW AT | gt A a7 fF
feem 1 W dar fam @ ) o
Five ¥ o duT AT 30 qTEC WY AW
® 39 ¥ ¥ fewT & G slv ag
fre g i gav @w ¥ 12 25
To fawr wr ¥, qerw wie  ghamm
¥ 12 50 To farer 7qr @, $eeAt godfio
¥ i1 25 fawr gy )

Wt wmmrer e (&)
e a7 ug § fr fewrr #Y frr @
twygmwral  ( ¥few ST
F N AT MY G § IHA AR
A oTy w7 T YA § | SRR ¥ W
w0 v %) Qeoek oy @7 §¥ ?

**Expunged as ordered by the Chair
$Not recorded
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MR CHAIRMAN This is not a re-
gular discussion This 15 only Half-
an-hour discussion You cannol ask
a question unless your name 1s there

LR e
qET TRE

% T T4

e AT fg  #7 Fq71ar f& o
T A gr | oF A g arfAEr F

warfasw feamn &1 sam G faa <ar
£, AT I &1 WY 4 GO0 AT

q&ar 70 wlaaa F 74

=

qw RAAg wIEq  fage F @ ¥
FTATEY |
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w111 25% faa@rd ) d%8 ver
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AT OFLAA ®EZ TG NTEA T IA
¥ w7 337 927 #4H gA 8 To &
feam ¥ w2 WG WEAMA  FIEAR
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oA v ¥ g o7 AN ww
frg oot e 2 208 wreft
tiqgfe v frarge 7 37% s
%o g fm Y ww fed fafw
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& oy | framd T W WIT 11 25
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I4F FROT AN FT AT L 20 X 7
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